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N‘O"bw s QY, QML ”//2/'5")7 23.2.2004 present: The Hon'ble Shri shanke
Sead Lo ;D}Seo‘fﬁw %vVW“’*‘jf Raju, Member (J).
Yo werpomdoty pos= 1T The Hon'ble Shri K.V.

Prahladan, Member (aA).

%,} T L LiSt the case on 15.3.2004 fo
]

. hearing. On that day respondents |
are to produce the relevant

_.records.
I . 2.0y U \m L D) e \/u,
T - Member(a) . HMembexy)
o Sdeelld mo TR |
‘-AD‘\L MM . 115,3.2004  Heard Mr. M.U. Mandal, learned \’.
| ,. ! - ‘counsel for the applicant and also Mr,”
: .~ . A, Deb Roy, learned Sr. @'.G.S*.G.{ for
%7\/ - respondents. - S
Wo i o Aam oy Sess | The application is admitted. List
Do, 19 0 o B-vol ©© - the mattes before the next Division
.qu ' ' N Bench/
VL oM - |
, Member (AY

N

" 14.5.04

s e v ‘ \i\lone appear for the parties.
% \ . . k&}';k b%cﬁu P
e S - Adjourned,®“next Division Bench,
3504 | ’ o
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‘Member(A . Mem‘ exr(J)
_ ng . i
f{i /0"’461 g - . v
O /S o 23.9.2004 Heard learned counsel for the
Sl:;gj% Ao beeh parties@ Hearing concluded. Judgment
o 4 o SR 27/4‘—6 ’ delivered in cpen Court, kept in
G S A 0O separate sheets.,
- e ﬂﬁoé;"i.fﬂ The C.A. 158 dismissed in terms
~ 7 . v " of the order, With costs,
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DAT. OF DECISION_23.09.2004.
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1)

Mr?A.Deb Roy, SreCaG.3.Co A

‘°"°"‘°‘°“""’°9°“°"°"Q\Qnoo.-oooao""oooboaoo-oocoQQAD\JOC}XTE‘ EOR THE
' RESPONDLNT (5) «

THE HON'BLE MR. JUSTICE R. K. BATTA, VICE CHATRMAN. 62_‘q_.

TH= HONYBLE MR. K. V. PRAHLADAN, ADMINISTRATIVL MEMBER »

1. whether Reporters of local papers may be allowed to sce the y‘i
judgment ? o

2« 70 be referred to the Repprter or not ? 72

3, Whether their Lordships wish to swe the falr copy of the “fg
Judgment ¢ .

4. Whether the judgment is to be circulatwd to the other senches ? hJc{

Judgment delivered by Hon'ble Vice-Chairmane.



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No.287 of 2003.
Date of Order : This, the 23rd Day of September, 200&.
THE HCN'BLE SHRI JUSTICE R. K. BATTA, VICE CHAIRMAN.

THE HON'BLE SHRI K. V. PRAHLADAN, ADNINISTRATIVE MEMBER.

abdur Rahim

$/o Sanad Ali

Vvill: Chiracuti, p.0:Chiracuti

Pe38: Chapor, Dist: Dhubri

ASsame e « +» « o« Applicant.

By Advocates Mr.H.R.A.Choudhury, Mr.M.U.Mandal &
Mr. Z.Hussain.

- VELrSUS e

1. The Union of India
Represented by the Secretary
to the Government of India
Department of Communication
New Delhi.

2. The Director of postal Services
New Delhi.

3. The post Master General, Assam
Meghdoot Bhawan, Guwahatie.

4. The Superintendent of pest Offices
Goalpara Division, Dhubri
Dist: Dhubri, Assam.

Elias Rahman

Son of Ebrahim Khalil

Vill. & P.0O: Chir-cuti

BR.3: Chapor

Dist: Dhubri

ASSam . e o o « . Respondents.

U
L]

By Mr.A.Deb ROy, Sr.C.G.3.C.

OR D ER (ORAL)

BATTA, Je{V.C.) 3

The applicant applied for the post of Branch past
Master at Chirakata Branch post Office pursuant to notifi-
cation dated 20.6.2003. Interview was held on 18.9.2003.
according to the applicant, letters dated 19.9.2003 and
20.1032003 were issued to four candidates contrary to the
notification. The applicant says that he did well in the

interview, but the Selection list was not notified.

<;Z‘QL’ contd./2
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According to the applicant, he is fully qualified for the
sald post and the letters written on 19.9.2003 and 20.,10.
2003 to respondent no.5 to submit land document are contrary
to the seléction_process contempdated in the said notification.
According to him, respondent no.5 had not fulfilled all the
terms and conditions of the said notification and as such

his appointment, if any, is required to be guashed and further
directicns are sought to select the applicant and appoint him

to the said post.

2. Respondents have filed reply stating that when the
applications were openéd in presence of the candidates for
scrutiny it was found that none of the candidates submitted
land documents exclusivély in their own name on account of
which, selection of ‘the candidétes'could not be done on
that day. However, four candidates having higher marks in
HeS.L+Co. examination were asked tc submit land dccuments
exclusively in their own name for final selecticn. Out of
the said four candidates, two candidates including respon-
dent no.5 submitted registered land deed in their own

name and bevweeh_the said two candidates respondent no.S
having higher marks was appointed to the said poét vide

letter dated 10.12.2003,

3. We have heard Mr.M.U.Mandal, learned counsel for
the applicant as well as Mr. 4. Deb Roy, learned SreC.G.S.C,

for the respondents.

4. Learned counsel for the applicant has argued that
the selection process mentioned in the notification dated
20.6.2003 contemplates that the selection has to be finali=
sed on the date on which the applications are scrutinised
m‘% .
i.e. 18.9.2003, andetheus none of the candidates had filed

land documents, no further time could be given and the selec=

tion process could not be deferred for the phtﬁogevpf:producm

GL’-J\‘ —
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tﬁon of land document in view of the said notification. In

| support of his contention, learned counsel for the applicant has

rélled upon judgment of the Apex Court in Maharashtra State

Transmart Corporation and Ors. -vs- Rajemdra Bhimrao Mandve and

cms, reported in AIR 2002 8C 224 and has particularly placed

reliance at Paragraph 5 of the said judgment.

- Si, Mr.A.Deb Roy, learned S8r.C.G.S.C. appearing for the

§F3pondents, has stated that sincé no candidates had produced
Jand documents in their name on 18.9.2003, as such, four candi~
5ates having higher marks were given oOpportunity to produce land
documents. It is further contended that the appllcant had secured
only 32.3% marks in H.S.L.C. examination whereas respondent no.5
had secured 56% marks and as respondent no.$5 had better marks, he
%as selected. In further reply learned counsel for the appli¢ant
@as stated that the applicant had, infact, submitted all required
éocuments including land holding certificate,

%. A close scrutiny of notification dated 20 6,2003, and
eSpe01ally Paragraph 8 of which deals with selecticn process,
§hows that the selection will be made on merit among the candi-
éates, who fulfill all the prescribed eligibility conditions. It
?s, nc doubt, true that the notification speaks of the selection
1§n the date on which the applications are scrutinised. However,
t?t is pertinent to note that selection is required to be made on
Tfnerit and, in ocur view, merit cannot be sacrificed at the altar
:bf procedural aspects. The Selection Committee ﬁouna that res-
ibondent nc.5 had more marks since he had secured 56% marks in
AHoS‘LeCo examination, whereas the applicant had secured cnly
ﬁaz.z% markse. In view of the hHuge disparity between marks of

Ethe two candidates, the Selection cémmittee thought it £it

!to give an Opooruunlty to the candidates who had higher marks
,to produce land documents on subsequent date. ThlS was done s0

a - na

ithat a meritoricus candidate getsk~and the prgcegural re~
! an

!quirement was relaxed in respect of production of 7/..documents.,

55 R
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- Respondent no.5 produced land documents subsequently and he
] ; was appointed against the said post, In the cﬁrcumStances,

f We are of the opinion that selection of the respondent no.5,
@ who was having more marks than the applicant, cannot be

faulted with.

| 7. We are supported in respect of the view taken by

.Eus by two Full Bench judgments of Tribunal namely:-‘Ha

| - Lakshmana and Others -vs- The Superintendent of post Offices,
: Bellary and Others reported in 2003 (1) ATJ 277 and Rana

Ram ~-vs- Union of India and Others reported in 2004 (1) ATJ 1.

In Rana Ram -vs- Union of India and Others (Supraj similar

F | issue came up for consideration befcre the Bull Bench,
!
| ' wherein, it was held that a candidate applying for the post

“of EDBPM need not submit the proof of income/property alongwith

Y

application, nor the said proof is required at the time of

i the basis of marks obtained in the matriculation examination.

iinterview and the selection/appointment has to be made on
i
|
!

;‘iThereaﬁter, the candidate selected can be given reasonable

'time to submit proof of income/prOperty as pur rules/instru-

‘ctionse.

ﬁ80 Reliance placed by the learned counsel for the

fapplicant on the judgment of the Apex Court does not, in
l

‘any manner, help the applicant‘s case since obsarvations
|

~|therein have been made in the context. In that case, posts

©of Drivers in Maharashtra State Road Transport Corporation
@Were advertised in 1995. Selection process had started and
ﬁdriving test was held. However, when the selection

!

process was in progress, a circular dated 24.6.1996 wés
@issued by the Corporation fixing criteria for selection.
i éThis obviously cculd not be done and the same could not be
ﬂapplied to the ongoing selection and in this context the

! LApex Court has made the observaticns in paragraph 5 of

62L‘*~~

|
W contd. /5
i
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the judgment.

9. We may also point out at this stage that the
applicant, in order to creat prejudice against respondent .
no.5s, made‘¢Unfouhded allegationa in paragraph 4.5 of the
application stating that respcndent no.5 is a man of bad
character and he was involved in many notorious activities
like immoral iivinge This statement has been verified by
the applicant as true to his knowledge as can be seen from
the Verification. The applicant, however, did not place
any materials whatsoever on record to substantiate his
unfounded allegations and this, in our view, has.been dene
by the applicant deliberately only to creat prejudice
against respondent no.5 so/as to defeat his selection,

which was otherwise done on merit.

In view of ‘the above, we do not find any merit

in this application and the application is hereby dismissed

with costse

Y@M S

( K.V.PRAHLADAN ) ¢ R.K.BATTA
ADMINISTRATIVE MEMBER VICE CHAIRMAN



Y

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

e,

H
Apple
4*5%( v o

LT /
PV,
(sl ) et

—

<t e Pr

GUWAHATI BENCH,GUWAHATI.

OOAO NO‘ 2,%? /2003.

abdur Rahim
Vse
Union of India & ©Ors.

=
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L6686 of Dates and synopsis of the application :

27.+1.03

27.1.03
26.5.03

19.6.03

20.6.03

19.9.03 {
S50

20.10.03
18.9.03 §

16.12.03

*e

1] *9 o0

..

ad

Notification issued by the Supdt. of Post
Offices,Goalpara Division for £filling up
Branch Post Master at Chirakata Branch Post
Office under Bilasipara Sub Division, Dist.
Dhubri.

The gpplicant submitted the-application—for
the post of BpM at Chirakata.

Notification dated 27.1.03 was candelled.

2nd Notification was issued by the Supdt.
of pPost Offices, Goalpara Division, Dhubri
for £illing up the same post as notified
dtd. 27.1.03.

The unqualified candidates called for producticn
of land document. The applicant has appeared
before the Selection Committee as per the
invitation Iétter 27.8.03 alongwith.other 11
candidates. The other candidates were not
eligible and qualified at the time of interview/
selection dtd. 18.9.03. The respondents,_

the re5pondent No.5 without. publish;ngwseleat
list as per the notification dtd. 20.6.03

who is not eligible and gualified candidate
at the time of interview/selection.

The applicant has come to know that the
private respondent~NETS-going=to BE gppointed
by the respondent authority mm without
publishing the select list by wviolating

acts, rules guidelines and notification dtd.
20.6.03. Hence this application.
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BEFORE THE E‘E."‘}TI' NTRAL ADMINISTRATIVE TRIBUNAL
’ GUWAHATI BENCH

O.A, NO. 2.8 ?/2003.

" BEWWEEN

Abdur Rahim

sesasce A_ppllcan‘t.

| et

Union of India & Ors. Roespondents.
INDEX
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0.A.NO. 2@ ./2003,

Nedur Rahim,

son of Samad ali, -
" Village- Riraeuta, P.O. Ghiraeuti,
P.S. Chapor. |
'Dist. Dhukri, Assams

' ees..Applicant,

srEmN. o | é _
R

=Versus-

l. The Union of India represented byx the
Seeretary to the Govt of India,
Department of Communication,

New D*lhi,

2, The Director of Pwkat Postal Services,

New MMQ

3. The Post Master General, Ascam,

Meghdoot Bhawan, GuWah ati.

4, The auperintendent of Post Office, -

Goalparax Diviscion, Ihulri,
' DiSt, rhubri. Assam.

5. Eli g8 Rahman,

8on of Ewrahim Khalil

Vill, and PO.

P Se Chgporo

nDist. Dilubri. Asgsam,

Quira-cuti

\

oo« R®3pondents,



- DETAILS OF :ABBLIQANT

o

The instant epplicatien is directed against

the illggal}action of the respendents autherity in
pursuance te the. ‘interview/selection dtd. 18,9.2003 fer '

the pest of GDS/EDDA/EDMC i.ee. Peon at Chiracuta Branch
Divisiena in Dhubri

eof Pest effice,under Bilasipara Sub=-
illegal actien eof the

District ., Assam and alse against &

respendents autherity by vielating the Netificatien dtd.

20,6,2003, The applicatien jsalse directed against the

arbitrary, malafide,bias discriminstery and high handed

of the respondents autherity in select-

exercise of pewers

tien m£ and appeint

PopH
of Peom of Chiracuti Branch Pest Office.

o~

. 24JJURISDICTL  JIRILBUNALS =

The applicant declars that the subject matter

eof the applicttien is within the jurisdiction-of this

Hen'ble Tribunale

@.UQQMETATION:-
1icant further deciares that the

d within the limitatien peried
ef the administrative

. The app
applicatien is file
prescribed under Sectien 21
Tribunal Acte1985.

4. FACTS OF THE CASEs-

That the application is a citizen of Igdia
anent resident of village-cChiracuti.ﬁ.O.
in the aistrict eof phubri,Assam
1 rights and serts.
aranted bY the

of the lande.

4,1,
and & pérm
P.Se. Chaper.
s entitled te get al

ts and protectiin gu

Chiracutis
and as such he i

benefi

privileges )
India and other laws

c@nstitutien of

contde »
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4.2,  That @h 27,1.2002 5 notification was igsued by the @
Saperin i:endent of post of fice, Goalpara Dvision for filling %
up the post of Branch Post Master at Chergeuti, Branch Office é
dccorchwely , the applicant applied for the 8aid post. But,
suprisingly, on 19,6.2003 the earlier riotification was

cancelled due to some unaveidable regsons ,

Photo pies of the notificatin dtd. 27.1.03, Two
Form and letter dtd. 19,6,03 ,re annexed hereto

A8 Annexure. 1 series and 2 respectively,

4,3 , That oq 20,6403 another notlfi\.auon _was issued

-t - Wy

by the azperintendmt Of Post Office, Goalpera mvaion. Dhubri

for filling up of poSt of Branch Post Master of iracutti
Branch Post offi ce. & cording.y, the p_l:.cant appl:@\eag_fggm
the said post alongwith other 11% candidates, The applicant,
being quodified for the mid pPoSt Summitted 3ll required docu-
ments with the form. After the intarview held on 18,%,03,

The letterd.,m 19,9.,03 and 20. 10, 03 were 1@ued to 4

e

andidates which contrary to the Not-ifr ation.

3 ®pies of the haraeter Certffiicates 2 letters
dtd. 19,9.03 and 20, 10,03 are annexed hereto

as Annexure-2 A Series,

A Photo copy of the Noti fication dtd, 206,03
i85 ann exed hereto as Annexure, 3 to this petition

4,4, That on 27.8,2003 , the arplicant was invited and
BAZ asked to ppenr before the Selection committee on 18,9.2003,

Accordingly, the petitioner sbpPear2d in the selectionCommi-

ttee on walongwith other 11 candidates gnd the gpplicant

did well in the interview for the post of Braach Post Master

eontd/-4
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for Chiraeuti Branch of post Office, As per the temms and
conditions of tﬁe niification, the selected list should e
published /notified in the notice Board then and there, 3ut
the pespondgnté did not publish the select list till date
The appliean‘t being HSLC pasSed candidate, sulnitted a8l
documehts as per the terms of the advertisementy aling with

the prove afi working ecertitifate.

A copy of the letter dtd. 27.8.03 , R.C. ,L.H.G
I.C, Mdmid , Testimonial and Marksheets and
Sale deed and Handing over charge asre mexed
hereto as Annexure~4,5 series, 6 series ,7s 8

respectively,

4.5. That on 1949.03 , the reSpondents wrote, letteer
to the 6:)0 Eli 23 Rahman ;nd AShad aAli Ahmed directing them
to sulmit Land documents. On 20.10,2003, a.ﬁother letter was
issued to one Rofiqul Islam ,nd Jshan ali directi.'_xg therh ’
to Submit land docurments, The akove noted two letters

atd, 19,9,03 and 20,9,2003 can not ke issued as per xixwm

terms and conditions of the naification dtde 20,6.2003 and
the some two letters were issued just to accomodate the

private responddnts for extraneous consideration which can
not e allowed as per the Actf, Rules Guidelines and noti-
fication framed thereunder. The reSpén:ient nos,.5 is a man
i character and hc¢has iavolved many notorious actiyiti es

iike immoral livineg and he was not eligible and qualified
and could not furnish Bamd documents . at the interview

held on 18,9.2003,

o ,
contd/~-4(a)
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w4 (a) }, |
4,5 That the applicant begs to state that he e
has fulfilled all the terms and econditions a8 laid é

deem in the notification and the applicant i8 the only candi-
éates who eught to have been selected and appointed for the
post of Branch Post Master at (hiracuti Branch Ppst Office,

The Responcent no.& had not fulfilled all the terms

TP A N AW

and conditions as per fthe notification dtd. 20.6,20003

P WS

—

and Itk could not £ikid fulfill all the condition at the h’«:»
submisgion of his application and at the time of selec-

tion commi ttee held on 18,9.2003, No other candidates wac elgi-
bile and qualified ‘and could not fulfil conditions 8 per

the Notification dtd. 20.6,03 except the spplicant. The |
R“‘spcn dent no. 5 sumitted gifted Lgnd documnts whihh was

rejected.

_4.6.' “That the applicant was gppoinéed and served for a

period of 2 months in the sald post at Chiracuti Branch.

W T T I S . T - A

b 1y Mo R P B S

Poct of fice a8 G.DsSse E.D.D.A.Qum EIM BPM, The applicaht

has come to know from reliable source that the respondent
no, 5 would be appoin ed very Sfxortly by dehoursing the
Riles, ¥x Gyidelines and Notification. The respondents nre
contemplating to deprieved him juskxtmx with extraneous

consideration,

4,7, That the gpplicant begs to s tate that the
applicant was eligible candidate at the time of imderires

ha.e been selected for the post of B.P.M. G.D.B.D.D.A

dmd fr oufuf 70
Xxmxxxx The ReSpondent No. 5, was not eligikle and
N

eontd/-5

s



vl Such
é;shno appointment shall be made in view ©f parpeted

. the select list and the appeintment ef the respondents

"NoeS is illegal, arbitréry. malafide,bias,based en

mk;ndly be set aside and quashed in the interest ef

 respendent Nes5 if al

5.5--

qualified candidate at the.time .of interview/selectien

illegal ;select list and if any sppeint made in pursuance.
te said.select list shall: net be given effect. Since

S
4
kS
#’
;‘. - 1
3

extraneous censideratioen, and as such, the select listed

the appoeintment in faveur ef the respendent Ne.5 may

e k. o it i e S

justicee.

448, That censidering the facts and circumstances
of the case, the select list and the appointment letter

infavour of the respendent No.5 may kindly be staYedAih

the interest ef justice.

13

4,9, That this spplicatien has been made benafide

T »

and to secure the ends of justices

S5 GROUND FOR RELIEF WITH LEGALPROVISIONS -

5016 Fer that themimpugned selectien and apppinta

méht letter infaveur ef the respondent Ne.5 is illegal, |

arbitrary, maladide witheut jurisdictien as per the

acts,Rules, Guidelines, and netificatien Atde20e6403

select list and the appeintment letter infaveur ef the
ready is net sustainable and liable

" o be set aside and quashed.

/

C.ntdo .



. dated 19.9.2003 and 20,10.

) ,

- 6 =

3
:

5.2 Fer that nether candidate except the applicant
is net eligible and qualified at the time of interview
and as such the illegal,selecti# list is liable te pe

set aside and quashed;

53¢ Fer that the respondents autherity letter
2003 are illegal, arbitrary,

bias, malafide arbitrary and without jurisdiction and

as guch the select list is illegal, malafide arbitrary.

and witheut jurisdictien and the same 1is 13 able to be

set aside and quashede

S5.4¢ Fer that the respondent autherities have
vielated the Act, Rules, Guidelines and Notificatien

framed thereunder and as such impugned select list
and the appointment letter in faveur ef the respendent

Ne.5 1f already is illegal, arbitrary,malafide,bias,

based en extraneous consideratien and the same is

1iab1e te be set aside and quashed.

5456 Fex tha£ in any view of the matter the

entire action ef the respendent are lisble te be

be set aside and quashed.

The applicant craves jeave @f the Hen'ble

Tribunal te advance mere greunds beth factual as

well as legal at the time of hearing ef the casees

Centde
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i; 6o , . DETATLS OF THE REMBDITES EXHAUSTED: = Q

The applicant declares that he has ne ether
| i .
alternative and efficacieus remedy except by way ef

| £iling this applicatien.

i= 7o MATTERS NOT PREVIOUSLY FILED OR PENDING
’ ' .~ BEFORE ANY OTHER COURT

| ‘
" The applicant further declares that ne

ether applicatien,writ petitien er suit in respect of

the subject matter ef any ether Ceurt, Autherity er

any ether Bench ef the Hon'ble Tribunal fer any such

‘ applicatien,writ petiticn er suit is pending befere

E any ef thems

: 8 - RELIEFS SOUGHT FOR3=

Under the facts and circumstances stated abeve

i the spplicant prays -that this spplicatien be admitted,

‘ records be called fer and netice be issued te the

i resPQndfgtS'te shew cause as te why the reliefs seught-

,! for is/this applicatien should net be granted and upon
|
! hearing the parties and en perusal ef recerds, be

i pleased te grant the fellewing reliefss=

Te direct the Respondent Ne., 2 & 3,

Sele
Q | ', te set aside and quash the impugned select 1ist and the
\ appeintment letter made by the Superintendent Pos tal

1 Department.coalpara Divisien,Dhubri, if any in faveur

of the respondent Nee S.

centde.
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8.2, ; Te direct the respendent NoJl & Q.to select

F@mGex? the spplicant and alse te spp=eint the

applicant in the pest ef GDS /EDDA/EDMC/EPM I.E.Peen
at Chiracuti Branch Pest, Bilasipara in the District

ef Dhubri, for inpursuance te netification/selection{”

8s3¢ . Any ether reliefs/relief te which the
applicatien is entitled te.

9.' . . INTERIM ORDER PRAYED FORs$ -

Pending dispesal ef this applicatien the
Applicant prays that Yeur Lerdships weuld be pleased

te stay the select list in pursuance te selection

- committee held en 18,9,2003 in pursuance te the

notificatien dated 20,6,2003 and alse direct the
respendents autherity net te make any appeintment
in faveur ef the respondent Ne, 5 or be pleased ta
stay the appeintment letter/ in faveur ef the
respondent N@{j;'lf already made in pursuance te

netificatien dated 20.6.,2003,

Fur ther be pleased te xdmx direct the
respendent autherity that there shall be ne bar te

appeint the applicatiduring pendency ef this applicatien

10. The applicatten is filed threugh Advecate.

centd,.
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(i)
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(111)

12,
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PARTICULARS OF THE I.P.O.

1.P.0, Ne. 28750/
Date = (7:/2'0%

Payable at:- Guwahati.

LIST OF BNCLOSURE:=

As stated in the Index =

centd..
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VERIFICATION

 I,Sri Abdur Rahim, aged about 22 years, sen of
Samad All ,resident of village-Chiracuti, P.O.Chiracuti, .
p.S. Chaper, in the district ef Dhubri,Assam, de hereby

selemnly affirm and declare and verify that the Statement f

made in paragraphs1,2,3Jp54£,fu/0 are true te my
- :

knewledge, these made in patagraphség)43 44 e
, = | 24022 7
are derived from the records and the rest are my

humble submissiens befere this Hen'ble Tribunal.

and I sign this verification en this ;4 th

December,2003 at Guwahati.

¥f§35;DLVZ‘%LV£;ﬂWL_

DEPONENT
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)plmatlons It ll(.

4LllLl'.)S"(f l)xofonm are m‘.uui Im the aboxc
nost from lh(. intending! candid

dl(,S Mlfilling (he followiny conditions, J'he
applications: complete in all

f pe: ls\noul( reath the office of e
ndersigned onor before 2 '['L N2

Lo The application xhoulo be ,ulmntlul.
i closed covers only, duly ,upuswbrd in Uold lulczs 28 CAPPLICA FION
VORCTUHE POST 01 ppny/pagy, 1o wule gy NSO,

lncomplete - applicalions: g pplications v; wul preserived e Iosums And
applications rccclvul a Iu the duc date vill noy be cn" Han, |

The vncam)’ B chcm*cd I"’:‘_“f:"‘_ / hot rc;(-r\rc(] (o e
- Community, N .
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(Score oul whicln_cvqr 15 nol Aplicable),
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3. I casce the mlmmnm numh POl three il e WLdndidates o
notoffertheir Candidature the vie: ey willge fe- -notilied,

2

., The appointment js Spurely temaripy
contract to be terminaled Ly the competent aul

month’s prior notice, The work is pait tnie for “period of 3 10 5 liours 4 du)
and.the appointment wil] not con(c Ty right crthe candidates o-cl: Uiy

regular full-time post in the department The post carries time related

cont muny allowancc of Rs!? 'm‘f"ﬁ b ”sz_(_)___ >lu> admissible D/\

and i the nague ol 4
orily af an: lnm with one

5. “Any king of mﬂucnu br
appointment, will be considered gs
atlempting (o influence the ¢

)rouyh( I}’lhc Landld
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G, CLAGLHILL H O \“““'(‘"S :

Abnul 18 years and b\.] "y )) \(,(ns f)( .12’(, a5 on ihc HE
date forreceipl ohpphu 1ong |
(i) WLLEIMUM EDUCATIONAL OU/\l LTCATLL "J

HSLC/ X standard pass.’

No weightage-is piven fol higher qualllm(xlmn However Il
does nut bar the umdlda les with. higher qualification’ h,on
appl)mg, or the post.

(m\ SSIDEMCT: e
Candidate [)e/angmg 10 places other (han 1’()sr ()/ju(
village, can also apply for the post and such candidale
should shifl the residenze to PO villapge in the event ol
his/hier selection, The sclected candidate
prool” to Ahat effect within the date
undersipned, aller selechion.

(1v) /\CQ()I\/ (WU/\HON : :
The candidalc selected should provlda ﬁcc dCLOlmHOd"i tion
(J house the | osl Offic:.

(v) INCOMLE AND PROFRTY:
(a)  The candicate should  Tave an

SOUrCe ofuc(nm' Sor lis/her liveliliood. Tncome
cerbificate o candidate’s own name “Gndicating,
cleatly teo sowee  of 0 ncome)anaeds by

‘ RAtnue/conpetent authority should be hunished m
. ' " he encloied proforma, Income in the
puardianfthers will nol make e candidate
chigible or the post. Only such candidates who
Julfills thiscondition and all other eliibility
condivons, will be elipible to apply for the post.

(L) Prefernce will be given to those candidated who

L derive income - from the  landed  property!
tmevable nssets intheir own name. A copy of the

/A

should produce o
preseribed by the

-’

l recetd o( nyh 5.0 propeiiy Hissucd respect of
ST proprty m the n(nm' uf candidale only; should I)L
’: Cd enehised, ‘Joml pmputy or luudll(u) property no
L 0l [umd mn. lh‘iilld”l(, of lhu <,.m(11(h (:,’ will not
- S l mmducd pmpulv in thernaime! of the.

A o lddlc" The Lmdud )umul\/nmno able assets
. ‘ ;n roased/anslerred in the name of the a.m\hd e
Lequent o the

inde pcmu nt

name of

subimission ol appication but ¥
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7. DOCUM wmm BE, lN IQSL !

cnclosed (g the ap)hcatlon
below ~do_nor

rejected Qulright. The orlgm

@)

(v)

(vi)

R N iy

G all (1 preseribed ¢
)phw(;ons will he
¢ presence of
Ly pacticipme |y this process
AHO\“ui bdom opening

o be

- . piepe e

| . j.
o e o i mt e

: L . [ S e

R R el —

; - : g
o -20- SRR %
belore the 1ng dale fm receipt of o ');)H("llm'x-;, will
e u)muluul Oitly if the wopy ol record of ghits
s mentionedjabyve and income ("mhca(c issued
'»by I\cvcnm/compclcnt ‘m(hor‘ty mdxcalmy the

~ncome fron such- “ l)pcxly, m(. snbmlltci 0 xc,ad
o Lhe undcrw,ncd 01 bdor“ "Icstﬂddte f\fd ox
RN mmpl of a Jp[l(.dll gL "’ " i '“ '
fo:

e | i 5“'1" (i ‘! | TR ; i .:'
(vi) Tl ic. umchdalc shouldlnat,tc ar c]cc;{cd‘, ‘cm,béu fthc». )
' nclmv.lt/othu slatytoy ,[) f g

u..rf-»:l I
Odr , “ll l! {)lzl ”' {L Ly
, | K ‘1 (IR "

(vii) 1hu Ci mclldalc, should ln< (ll a (

a ’Ull( g :,

|| i
lﬂ‘iLll(IllLL/FlhlllCC C()Hl]) 'I i { '}l' Ig
. A. I ‘i' [ l’ |

l

1.'-

Copics of the  followj;

ﬂhoulcl be
of these SC ¢ onmcs hslul

augLLdtxon s lnblc > 1o _be
sent. Ihcy may be produce] for

verification vy when called -
(i)
()
(1)

i "’ ’
ing ‘<,uufca(cs/docum-"xls
mvarxably I any

accomj_Jw lhc d[_)phwlxon e
als need e hn,

School J¢ avm; c,ulmcatc/or cutmcd(c regarding da(c of binth,
Marks shee Lol H HSLC (any higher Quahfication ;¢ any). |

Casle Cerlife AlC Issued by L)L/compc,(cn aulhouly in

ciiclosed” prommm (m cqsu of candjy
SL/JI/OBC) -

the
dm bdongmb [0

crty (if property is iy e name of
0 such Property CXisls, s cndosurc IS no

INSIsté upon) |

[ncome cerlificate in (e hame  of candida(e 1xsucd by,

{ucnuc/coxm)ctun Cauthority ipy (fye cnclosc.d plofomm :

Two characier ccrlth!c) iSsue by plommult peisons of the

localify, - oo

Seleetion | bc madL on : muxl

hglbxhty con(htmu- o
opened in s office by
all such ¢ "thhtcs

among the- (- uduh[u \\ho
Flie ¢close LO"(‘ 5 Conta, Mg ,

| ‘,1'“;' e g b
'lhc e rsxgnad O | O

-\‘-.-.— :

Who may be presen /\II hc Gandidafes

|
ersonally ! (their upu ‘,uzl :Uw, Wil nul .
L R
e u)\us/apphc mons thu mnhda(cs present, o
phiined (H)out the

. T o0 “:.::
, <hml>|hl)' (()11(1111011\/;)1<fu(..nll.tl
wd:(i(;n/,u«umn Drocess

W Once .ll’IlH Hu y

50 IH(I()H would he | Finalise 1

, Hum os’

(ks fred o bt o “ry
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L IC‘/\UON No. /30/358/c/mm<uh

LAI(]VIOZIIH POSIC ,@PM/%AwakuA //ao
REFERIENGCE 1 'O LETTER/NOTI]

':l ' ‘i‘? J 5 ' v . "u;;
AF-o= W“% ( « }_m Sztch"}} Posf r)/ CQJ, J;M/pf,m @,Wm

'|

Niie ll‘ lull w ) /759(-/&' :(K/?/WM. e

Present aeedre {: .vz//*' C/LL/ZA/CL(,A‘ /V"] ;‘ fIV‘:
S @Qxlag«pwj R k,f (’JQ

Bret = 3

Permanent (ulrhc%s

Date ol birth

(enclose the school Ic WIng cerl-

e o bieth certificate)

) Lducaiixnal q ulmca tron
(encluse copies ol certificates)
D) R i ks obtained | il _SLC,

Particnlang ol Linded/immaoy able

PrOpciny el hd(( the nime of

AN RIS RN T O 5

' P u)u(w__ ¥o) /m/lrl /LQV@’?MLL LL/L( L _
SHCOLe oy of ey ld ol ri l Fhi e 0 mu )
' ’l.‘ | - an'f ! ﬁf\’\'o "CCU”?
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Jl/\o!l“llcl ”](()““ | f\/) . CL)OO | e d )\(f‘(or)(f()
i Teatinigiion o cexlifiod
PRI TETRRTIRY y neome s FYLW C(AQ f\ W ,
>.--~‘,(;':'::,- i |11(*'1?'\.‘{,)U \l ".l' I' ‘ Pow "'. o e
!--L ael Compeien dumumy
1, c e souree of income i1,

e ol candidate)

S FA T SIRTRIGIT: C (HHL 110§

o
N R
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W»/zd/”""“cmy

Q%Wo

'NO

/g7L (?omu«ﬂd

A
mb/u | e P
~— aéo' —
xwumuﬁxygwoua<mmnmc
the centificate issued by
Compatentauthority)

o ;IM

1 “t“lll
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[ E"\'f‘_
. (BRI

Wi
[
i

,V,.;;,’ L .
p 1{4{&4..*1'- Ve
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( Copy &n el 9/?&'.;0 )

(('rn\/ C/\c(oﬁtrf)

52(//\@ 5 fﬂv /(o?no) /<n/ﬂ” O[xcw)
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a (/ (/\/( l/‘
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RS T TA SRR e
| | o
10, Do you know cycling - L ed,
Lo i youare not o IL.‘\ldull ()f the L Does Mt A asS—
pust village, are you preg )am(l to _______ _
shill your residence to the PO- - ; l
village, in the event ofyour | |
selection :
12, Can you provide free - _Aﬁ Ved,
accommodation to house lhc PO~ 7
in PO village,” |
13 "\\'1 clhcr you hol( any Clcclcd L NO o
/lf So-{trny d“m Is. ST T
4 Arc you an. agent ofLIL or oo N O
any other insurance/(inance
company ? [f'so give delails.
. . | |
[ hcxcby declare that the information (urnished abovc s true and
corieet 1o the best of my knowlcdbc [understand that if the inform: on s
lound 6 be false al g later date, my- wlndlddllllL/bbl(.,u(l()ll/df pom(murl IS
diable wo L»\'w;.ucllx.d/-\cs:m;.na{;*d apart {rom criminal | wusccuyn
. BT "t}% ,(f?
Place - C,_/\.t"/_L.f\KL\"fw' N-i o Stgnature of the candidalc -
' R o (Name & dd(hcss)
Paie //”/('/ ‘ B ‘ . ST :
Iy l_k__]_()_\_(‘l__l_‘ s o
viosehool ey \my cer 111( Ale or lm(h w,mm e, - ’
v IS mani sheet: ' : i,'l SR S o o !
: Caste cery hml (;fl.? bulonunb lo” W, bl/()U( )muud by L:non’x'pulcnt i
authority, ’.‘ o : 'f.'; I N i
¥ Record of (JLln(iL Hother mmmvdblc pmpé(l'v) SR '
Vooncony urufn HE s ued l)ykoul;'r lent .m(lmn(\' il‘.i(lict name ol the
'mm»l‘\k \Hl\ b ' '
v WO Characier certificales lx'om):dr'A A SH@'JC' Pish. Aen M/bg} o, 4 ”“H‘o””

) M5, R\&PU\!&\ Nacé«, Iﬂ'rbsfm(_c.vxi Chaseakply i~

s L vi/\ LA, C“x~
Note s Tick i the box [or Hm certific P

ale umlmul

/ﬁ"‘)hb&/ﬂw"c"/’/’ o . o

R Menoen
LHIva-cote

R ST ' .

P
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APPLICATION FOR TIHE PH TC [ ! '//ﬂ/ )

(WITH REFERENCE TO LET B RNGTIFICATION No RN / ””“"""“ ]

oy e ) .ﬁ” f // W I,.(',' P /u IYa o ”' L;
Datcd e () Foosid | DN A
: . 5 g 3 — ) 7 /) ////)/ ll:
L. Nmm n [ull \// % )[/ / ilE
2. Present Address o 1w el s / / S Jocid el 7+ [ ‘i ey ’ i
s ¢ apa els = prym O STIN N
ZJ/ N /)/m//m /, - /3 et /\ o : )
3. Permanent Address ——-- C/ o : |
4, Whether SC/ST/OBC (enclose the cerlifi- /V a4
cale ssucd by competent authority) '
5. Date of Birth | | o R .
(enclose the school leaving certificate /)/ ‘/F"”'/ff\ Cﬁ///"’ ~
of burth certificate) . - e L T »
EE ((‘-(’/’/}’ e /(".’.r(*")
6. a) Educational Qualification LBl panes s
(enclose copies of certificates) B o . |
b) Marks obtainecin ISL.C : (cepey e ace )
JURE o ‘ (A’ivh.nr/"' e "r'// )
7. -Particulars of landed/immovable o2 (Y zu() v / / a [{cig 7/«4 /fm (([ ,
properly ete. held in the name of o  fhat e e |
L _ ' A N S A /1 e
cancidate only. A L4 M“ . Ahatle 'L e e
“(enclose copy of record of right) ; ‘9)’b7/ N yb/g/ wle r“/ /’2‘/ [ d
L U e ¢ /ul/’z(/( ‘/_ e
A . ) )C/LC /L //ﬁ <' //////(‘ I"ﬁ(’/)(ai (7;'(/'(’.
S INCOMIE: ‘ . oo / -
I}})’A‘nnual Income s 10 pe0- 20, [7';,,”{/.&(:'»
[[) Source of Income ' -
III) snclose income certificate issued /,p . /(/// zﬂ/// // ( s r//(/ur/ T /, |
by Rwomlc/compclm mlhony pu«
cifying the source of income in 1hL name
ol candidate)
. | L - . A NSET
9 Enclose two character cerlificate @M cactér( a/( {“ I /[/“ €
C rlaga /,/,/( gole
10.

' ~ / )‘;-:-/.//‘ BARYE
Issued by pr ominent person ol}om loca— CC ety /‘ Car b 0 VAR
lity ) |

| Ginr e 2) /?’z/v;'f'/_;-r/w‘l/ uz(/ s
Gunlsd boorbresry

2, M ' ? \ | [
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. . tal v
! — ; } S«

. (-/N’
o a _‘ - . 7%
10. Fho you know cycling L YED,

Lo Wyou are not a resident of the o Pot '/""’"-"/ AC3 e . ‘;

post village, are you prepared to- |

shult your residentee (9 the PO VlH , - i .
age, in the event of your selection

127 Canyou plO\ld\., frec T s
accommodahon to house the PO n: o S |

!
13, Whether you held any elec \,d po%

I[ 50 give details, L |
4o Are youan agent of LIC of any o

other mm\mw/hnamc L,omj dny7
1I's0 give lnl‘ul ' ; |

Ihblbb\ ceclm, that the 111101mmon umnhcc above is truc .md comctl {he |
ol my I\nowluc lge. | understand that 11 tl

my candidat uw/w]ucllon/dp )C)mtmmt s liable.
criminal prosecution, ' |

/((([C/<("/( 4/

Signature ol the ¢ indidate
(Name & /\dd ress)

~Place : O vd/<él// //~- / .
Date : 2D S S
R/ %4
lv
Enclose |

(3 School leaving certificate of birth corlil.’xc:{te.

3 HSLC mark sheet- - | '

(—J Cast certificate ( (i belonging to § >P(“)1mubd by compulcm authority,

L Record of rights (land other nnmowblc, property) :

3 Incomie certilicate issued by compet ml dLl(]]()lll\' in the name ol he candidate only:
| Two characler cortificate rom §y g Ad-Sbeitd A415. vefy o) oo PR ‘/"/
2) "/, ) /(,’({,/)/;/mlz( IV € i ;I /{L “// ¢ /u s

| ! t”lu/faw Ce ot | |
Note Tiek in the box for the certificate enclosed. |

Gns e b batrons p
2 . S =
,ﬁﬂ\/ ,

vcxl
1€ u1101matlon IR founc L to m false at a later date,
Ao be Anwlc terminated apart from

n
{
1

T P e s P T e ey e o
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€0 P oy
2o\ -, | DEPARTMENT OF POSTS,INDIA - g
n /ﬁ/' O¥FICHE OP THL SUPERIN'I‘ENDEEM OF POS‘I‘ ObI‘ICLB uOALPARA lJIV’ISIOi
:;;/{‘.;94_6 , : i muumu zzu 7@33301 RIS |
124
No. EB/Bﬁ&/Chirakupi-I Dated at Phubri tho }%ﬁ96“20%? é%
Sulp g MAppointment to ,tho poBt ‘c‘g‘f‘ RIPM/ChJ.rYukutlLf-:-If\_zm.O. ;“’q
The advertia&ment made vide this ofiioe'memo ofﬂ&van
no. dtd 2@«01~2003 on tha ahove noted aubject is hereby cance-
lled due to some gnavoidable reansons and fresh advertisement
will Be, 1ssued later -ons’ R W _
 This is for 1nformation to all concernedo
( Go Hazarik&)
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Copy toO t= ' w.. ‘
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We LotoO mB"Noo DOX/VC~5/84/03/226~27 dtd 25---2--03o |
: _ |
(o eyl Thg Praui.d@m.. Chi.rakuti 'I‘ilapux:a eGP, P O.—Tilapanrm.i
y{ . Vi~ Bilasipara. |
3 The BPM, Chirakutd B.Oo‘V1a~ Rilaeipara S.O. for dls
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4, The bPM/Eilaaipara b.Oo for displayidgfdn offiéa
Notice Board. | o I T
54 The SUL(P), Phukrd for disp&aying on otfice notice
koardd = =
6. ALl applicantm concm&neﬁ.
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ANNEXURE: o2 A .

From : -

Dr, Ali Azom Sheikh
B,V.Sc & A.He (A.AU) MJV,P.N (Q.U.)

District A,H, & Vererinary Officer Kokrajhar.

TO_WHOM IT MAY CONCERN

This is to Certify that Md, Abdur Rahman, S/0
Md., Ali an inhabitant of village Chirakuti Pt- 1, P.O,
Chirakuti, P,S, Chapar in the Pilasipara Sub- Division
of Dhubri district is pernally known to me since last

few years.

To the best of my knowledge and belief he
bears a good moral character, ‘e is a young energetic

boy of active habits and of gmiable desposition.

I wish him every success,

e Sd/- Illegible,
2 Mo
7 21.2.2003.

(Dr, A+<A, Sheikh)



Y
ANNEXUEKE 3
. QFFICE OF THE
; CHIRAKUTA TILAPARA GAON PANCHAYAT
P.O, Tilapara, Pist, Dhubri (Assam)
From ¢
Rupbhan Nesa
President
Ref. No. 9/2002- 2003/9 Date 5.2.03.

This is to certify that Abdur Rahim , S/0
Samad Aki an inhabitant of village- Chirakuta Pt-1,
P.0. ~“hirakuti, P.S, Chapar, Dist. Dhubri (Assam)
is known to me. His well character znd conduce has

been found good.

I with him every success in life,

53/~ Illegible,

President
Chirakuta Tilapara
{¥4MMAAD‘ Gaon Panchavat.

2 Hum &
M Date 5.2003-



f fLAM%é;D
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A%naﬁ ilapara Hjgh chool
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N
ANNEXURE 3
Office of the Headmaster/Secretary
Tila Para High School
P.0, Tilapara, Pist, Dhubri (Assam)
Ref NO‘ 0 60 s 0 Date L ] 6'2'03

Certified that Abdur Rahman S/0 Sgmed Ali
village Chirakuta Part -~ I “hirakuta, P+S, Chapar
Dist, Dhubri, Assam, He is personally known to me.
He was a regular student of this Tilapara High School
and passed the HeH:L.V  (Rept) Examination /2001

from this school under R7.428 Ng, 0057 . His conduct

" and character were found good while he eas 5 students

of this High School.

I wish him every succees in life.

S3/- Illegible,
6.2.03

Head master and Secretary

(224N

Aod
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ANNEXURE ¢

DEPARTMENT OF PST INDIA

From: Superintendent of Post Office
Goalpara Division,
Phubri - 783301

To: (1) Shri Elias Rahman
Vill. & PuOo Chirakuti

Via. Bjilashipara.

(2) Shri Ashad 21i Ahmed
C/0 Abdus Sattar
Vill., & P.O« Chirakuti,

Via- Bilashipara.

No. B3/358/Chirakuti, Dated Dhubri the 19.9.03.

8gb: Regarding selection of GDS BPM for Chiragkuti B.O.

in a/c with Bilashipara S.0.

Ref:~ Your application for the post of BPM, Chirakuti.

Sir,

Please refer to your application u/r you are

hereby requested to submit land documents exclussively

in your own name within a period of 20(Twenty) days or

before 10.10.2003 for getting selection to the post of

GDS BPM/Chirakuti B.O.

Yours faithfully

Alied by |
2 sy 5d/- Illegible
ﬁgifk Supdt. of Post Office

G,alpara Pivision.
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DEPARTMENT OF POSTS INDIA

From,
Regd. 1.S5ri Rafiqul Islam
Supdt. of post
Vill & P.O, Crerakuti

office
Via Bilasipara

Goalpara Division Yist, Djubri

Dhubri- 78330
Regd 2.5¢i Jahan Ali

War§ No. 4, Cairipur

P°O ) Gauripur .

No. B3/350/Chirakuti Dated at Dhubri the 20.10,03.

Sub, s - Regarding selection of GD- BPM of Chiraskuti BO,

Sir,

Please refer to your application in /W the subject.
In this conncection you are requested tc submit land
documents exclusively in your own name within 15 (fifteen)

davs from the date of receipt of this letter to this

office.

_ Yours faithfully
ﬁ//M/A/J 1’7

' W‘ﬂm‘ -
2 Aavoer Sg/~ Illegible

(Dr, C. Hazarika)
Supdtd. of post office
)

Goalpara Pivision

Dhubri-783303.
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DEPARYMENT I POSTS, INDIA
OFFICL OF THE SUPERINTENDENT OF POST OFFICES C
TOALPARA DIVISION i DIUBRI - 783301, ‘ .
'4 SR ' 1
> 4 T
Slm A bolive. //\'7.’."&."./".‘;‘5'?.'??-;’....... i
c/o > aonied Al
| Vill . G dmadS il e L
’ PO Lt S Sesdel e
Vi —_1311J/\£,u>1\1</\. ' v
Dist.- Dhubri.
No: 3 /358 / Chirakuti . . Dated utl)lnibxji the 27-08-2003.

Sub - Selection Meeting for the post of GDS BPM Chirakuti B.O. in account with
Bilasipura S.0. . A

\
S, :
Please attend-1n the selection commitice meeting for selection of GDS BPM for
Clirskuti B.0O. in account witk Bilasipara S.0, 01 18.09.03 ut 1200 houes in the (lmml)u ;
of the undersigued. : i
No reprosentative on bolialf 01 tho Llll(ll(ld(o will bo allowed 1o attend tho
selection comxmllco mccmlg :
NoTA/DA will be allowed,
\ \ 3?'
Yours faithfully, )
U Qﬁf/‘”’& Y m)
- : v (G C 11‘11.1111\.1% _ -
: o ' Supdt. of Post Offices » i
. ; b Goalpara Diva, Dhubri E \
L o : 783301, | e
' MJMM o
Z ,a—amwe‘ ,
.‘ I
I - - 71 o
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THIS DDED OF SALT da mad on this 12rd day of Nov, 2002
BI‘THFFN ;- . 5
)‘/ Qerngy T ‘. t‘
S'nti. Hand-Rani Paul W/O -D/O/\Mohan Bas‘ni Paul. of
vill age Upartam ( Beltolv) P 0. Hakama P.S.Bilasipara'

Dist. Dhubrl (Assam) ( hereinafter ¢alled the SELLER|. VENDOR):

of the one part, i o | : : |

| I L
' A AND ﬁ
‘ ’ ' i i

Abdur  Rahim S$/0 1A, Samad AL oF il aoe Chi@wkuta .

P.O0. Jamduar, P,S,. Chapar DiaL. Diubri (Assam) ( hereinafter |

called the PURCHASER|] VVNDER) of the other part,

*aftwd by
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WIEREAS the above named vendor/seller are the absolute
ownex and peacafulspossegzion over the plot of land meésuring
2 B,™. K. 0 L. covered by Patta lo. 55, Dag No. 48, 187‘,ituated
at R/Village Chirakuta Pt.I'qhder circle Chapar Diat, Dhuhri

(Assam) which 1s more specefically mentioned in the schedule below-

AND WIIERFAS THE Vendor agread witn the'purchééer for an:
absolute sale of land measuring 2 B, 1 K, O L. £rr a falir and

~reasonable i'aggregate in conqidpration of Rs. 93135.000/- (Rupe»s

thirty five thousand ) only where had been paid by the purchaser
named above the recelpt of which the vendor haceby ackno. lnd;o.f

S
RS W Lot s

_NOW_THIS DEED OF SALE WIT NSOV A% W05

"(I) The ventor havifagabhasiute ri.uht, titlo, intmrpot:

LN
i

possession and ownership h(a'L;u“uLerﬂk Covenstad and aw,iHnﬂd all
the part and wvarcel of the “u;ﬁ pcng “nlo the pur huU\r to have

. | .
and to hold exx for ever, e :
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(II) Be it further stated and emphatically macie and
declared that Lho land . property hereintransfered is iroo From all
sorts of encumbrances, ‘that go ever nature and v\qdor/,cll~1 E
tieliver the khas and peaceful possaesslion of the said land untoi
the purcnaser firee frgﬁ oncumbranceu deéériotion and intorferonces
in any way £from any uestion lncludinq the Vnnﬁor/301]or himgplf

by his successors adiminis tratora assigns and rrprn-(nf ation,

(XIx) Henceforth all thn Qwhvrship oy 3it1mnntq and land
holdership shall vast undo the purchaser and the puuchasar 'ha%l
be at liberty to possesses occupy and d'ive Lhoe rent nrorLLq y
nasements beneflits of the land under covenant., ' :

i
K

(IV) Further the vendor covenats th-t 1f trasspiress Lhnt

i
| |
the property hereby conveyed hy tho voaudnr jo nott ree from any
encumbrances as he:ein:beforé stated hw hidm and the pqrchaser
disposseéseﬁ of by anybody €Taiming superior title to the vendor
his helrs, executors, administratort and suucessors shall be bﬁnnd
to make ¢good any loss austdjnnd by the purchaopl s hnirq

successors administators and a digno. ' Z . 4.
! .
1 R . . | ,v; .
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In witnesses whereof tha vendor has set and subacribed
)11..) hand in the dato/montn/jcar above mentﬁonpd at Hj]dsip.qra

‘%un—- Reg*. sthqr Office,

schedule of land.

A plot of land measuring 2 B, 1-K. 0 L, ( tew Bigha dne'
katha) cm/orvd by Patta No. 55, Day No., 48/ 187 bituated at -
R/Village Chirakuta Pt,I undcr circle Chapdr Di st, Dhubri (As sam)

as bounded by :-

North i= N.H, 31

\
\

mast 1= Govt,., land

West - Bhashan Paul .

Drabftbd by _
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oA | . DEPARTMENT OF poSTS - npia |
- FICT OF THE INSPECTOR OF POSTS -

- DHUBRI SUB- DIVISION
DHUBRI - 783301 - |

el

‘#:}Aﬁfmo No A-2/Chirakutis : : 1 Dhubri Dated 271512003
' v'!'he,R:»‘How;hg Orders are i1ssued in the interest of service
3 The arrangement for the post of GDSBPM, Chirakut P EDBO Mo

by this office: mermo of even no. did. 28/12/2002 Is hereby lermunated.
wel 31052003 (afternoon). Sri Nab Hussain who has been working
&s BPM at Chirakuti PL | EDBO wil join o his original postie GLSMD.
I'MC. Zamduar EDBO termihating_substitute arrangement ny;

oifice memo-of aven no, did. 28/03/2003, '

f:](jf??.f')\/ e

St Abul Kalam Sheikh, GDEMD, Kadomtala EDBO will take c':)“'mn’ te
charge of BPM. Chirakuli P FEDBO from. S Nab, Hussom on
31052003 (atternoon) and will continue as BPM until further o
- The GOSMC. Kadomtola £DBO wi be

rform the delivery workes,
- eiice i addition'to ewn duty ~

;lf tl et
‘\

e\ T . .
Dicgpeoran of #euy,
O, ubri.Sub-Divislox
:.)i-lUBl‘(l-'?S.'s?{O\

1 SF-”('Z“)S, Dhubri fey information

and kind approval, .
e Post Master. Dhubyri HO for information ang necessary action
S SPM, Bilasipara, SO for information, - _
BPM. Kadomtoal / Zamduar / Chrakuti P{ | EOBO for nfommation
and suilable action. o .
C 50 Abul Kalam Sheikh, GDSMD, Kadomiola EDRO for intormiation
B s Minner Hussain, GDSME. Kodamtola EOBO for nformation
w0 Abdur Rahim GDSMD / mC (substitute), Zamduar 1 D)

Wil inférmation that his service is terminated w e | 1052003
(alternoon) - : -- :

10120 PIF of the officials.
13 Office Copy
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IN THE CENTRAL AIMINISTRATIVE TRIBUNAL

GUWAHATI BENCH 33: GUWAHATI

-~

OsAe NOo 287 OF 2005
Shri Abdur Rahim.
YIRXI LB gaglimt-

Union of India & 'Ors-

wesses Regpondents.

Ia_the Matter of s
Written Statement submitted by

the Respondents.

The regpomdents beg to submit
@ brief history of the case which
may be treated as a part of the ,/

written statement.

( BRIEF HISTORY OF THE CASE )

This is regardiang appointment for the post

of 'Gmm of nevwly opened Chirakuti BIRO in a/¢ with Bilasi-
para S+0+ An advertisement for £illimg up the said post was
made vide this office letter No. B3/358/Chirakutl dated
204642003 through the B/Bxchange, Ikubri and opén Notification
for submissiom of applications to reach this office on or |
before 2172003, In response total 15 (fifteen ) applications

imeluding the petition were received within the specified

Contd eenvscces



)=
date. All the fifteen candidetes wore asked to aittend the
selection committee meeting vide this office letter of even
ne dated 2’7.8,.2005 to be held on 18.3.2005 at the office of
the undersigned. Out of the 15(fifteen:) 14(fourteen ) candi-
detes imeluding the petitioner appeared im the selection
Committee meeting keld on 18.9.2003. All the applications
were opened In presence of the candidates and scrutimg of

the applications it was found that nome of the candidates

submitted land documents exclusively in thelr own name 1.¢.

registered land deed, due to which selection of the candidates
4 eould not be done on 18.9.2003. Ag suck 4(four ) eandidates,
ur ) ean

anong then gettimz higher marks in the HSLG exnninati@n Were,
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asked to submit land éoounents emlusiwly in their own name

for ﬁnal selection. It may be mentioned here that the

petitioner did not figure emong these 4(four ) candidatés om
the basis of marks in the HSLC expmination. Out of these

A(four ) candidates only 2(two ) candidates Shri Elias Rakman
and Ashad Ali Almed submitted registered land deed inm their
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own name. Between these two candidaies the respondent No.5
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Shri Fliss Rahman who got higher marks im the HSLC examina~
tion and also mlfilled ;t;e;_;z;rls for the post and accor-
dingly the respondént No.5 i« Shri Elias Rahman has been

gelected as GDS BPM of Chirakuti BO by the gelection Committee

and appointed by the undersi@;ned vide ’bhis office letter of

even noe dated 10.12.2003.
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that the respondents No
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PARA~WISE COMMENTS $
Te That with regard to paras Ty 250 %y 441, 442

and 4.3, ot the application, the respmndonts beg to offer

no aomlmntao

2. That with regard to the statement made in

para 4.4, of the application the respondents beg to state

that the selection was not done on 18.9.03 as because the

applicants failed to fulfil the reduirasd norms for the said

poste

3, That with reéard %0 the statement made in
para 4.5, of the application the respondents beg to state
thet Shri Rlias Rahran and Ackad All Ahmed have secured

higher narks in the.HSLC exanination thas the applicant.

A character certifiaate in respect of Shri Elias Rahmen
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we 8 reeeived stating, no*thing ac‘iverse against his charactere.
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The applicant also failed to fulfil the
required nores for the said post on 1849.03 and he bas got
less marks in the HSLC BExemination than the re spondent

No «5 and have the applicant was not selected .

4. That with regard to para 4.6, of the appli=-

cation the respondenmts beg to offer no comments.

5 That with regard to the statement made in

para 4.7, of the application the regpondents be
5 got higher marks than the petitioner

g to state
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and also fulfil led other reQuisi’ce norms for the post and
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hence was aeleotod legally for the_ interest of public,

6o That with regard te the statement mode in

para 4.8, of the application, the respondents beg to state
that the gelection ligt and appointment letter in respect
of the resgpondent No.5 may pleast be declared valid as the

selection was fair.

Ts That with regard to para 4.9, of the applicat ion

the respondents beg to offer no commentse.

8. Phat @ith regard to the statement made in
para 5.1, of the applicat.ion the respondents beg to state
thet since the selection of the respondent No.5 was made
as per rules of the department hence the selection and

appbintment is liable to be kept valide.

9. That with regard to the gtatement made In
para 5.2, of the application the respendents beg to state

that selection is fair and wvalid.

10, That with regard to the statement made in
para 5e3, of the application the respondents beg to state
that since none of the cendidates found fulfilled the
required norms for the said post at the time of selectiom
committee meeting on 18.09.0% as such the authority letters
dated 19.9.C3 and 20.10.C5 to the candidates getting higher

marke in the HSLC examination among the cand idates to submit
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land documents exclusively in their own name.

11. That with regard to the statement made in
para 5.4, of the application the respondents beg to state
that the selection and appointment of respondent No.5 was
done based on the depariment rules because the respendent
No .5 got higher marks then the applicant in the HSLC exami-

nation and hence the selection is fair and walid.

12+ That with regard to paras 5.5, 6. 7, 8, 8.1,

8.8 and 8.3, of the application the respondents beg ito offer

no conpentse

13. That with regard to the statement made in

para 9, of the application the regpomdents beg to state

that since the gslection was made on the basis of the depart~
mental rules as suck no interium order be passed against

the seleetion and appointment in favour of the respondent

No 050

14 . Phat with regard to paras 10, 11 and 12,

of the application the respondents beg to of fer ne comments.
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VERIFICATION

I , Shri 8. Das, Supdt, of Post Offices, Nalbari=~
Barpeta Division, Nalbari now also in charge of Supdt, of Post
Offices, Goalpara Division, DPhubri, being authorised do
hereby solemnly affirm and declare that the statements made in
this written Statement are true to my knowledge and information |

and 1 have not suppressed any material fact.

And I sign this verification on this  th day
of February, 2004,

Sulijeswne Das.

Declarant
Supdt of Post Offi~es.
Goalpara Div~, Dhuiri.
783301
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